
 
 

 
 

 
 
   

  

  

   

    

 

   

 

   

  

 

   

 

 

                                                                                          

 

  

 

 

 

BEFORE 
HON’BLE MR. JUSTICE S.R. SEN 

CONT.CAS(C) No. 21 of 2013 

05.03.2014
 

Heard Ms. H. Kristazi, learned counsel for the petitioner, 

who submits that Mr. K. Paul, learned counsel is out of station, 

and prays that the matter may be fixed after a week. 

Prayer is allowed. 

From record it appears that the Superintendent of Police, 

West Garo Hills, Tura has submitted the detail report which is on 

record. 

Learned counsel for the respondent, Ms. P. Roy is 

present. 

As prayed for, list this matter next week. 

In the meantime, interim order passed earlier in Misc. 

Case No. 90 of 2013 shall continue till the next date. 

List this matter after a week. 

JUDGE 

D. Nary 



 
 

 
 

 
 
  

  

 

 

   

   

 

 

 

                                                                                         

 

  

 

BEFORE 
HON’BLE MR. JUSTICE S.R. SEN 

CRP. No. 44 of 2013 

05.03.2014 

Heard Mr. R. Sahu, learned counsel for the petitioner 

who submits that he is yet to obtain the status report of the 

service of notice from the post office, and for which he sought 

2(two) weeks’ time. 

Prayer is allowed.
 

List this matter after 2(two) weeks.
 

JUDGE 

D. Nary 



 
 

 
 

 
 
   

  

 

 

  

 

   

 

    

   

 

   

   

 

 

                                                          

                                                                                           

 

  

   

 

BEFORE 
HON’BLE MR. JUSTICE S.R. SEN 

CRP. No. 58 of 2013 

05.03.2014 

Heard Ms. H. Kristazi, learned counsel for the petitioner, 

who submits that the notice has been served upon the 

respondents’ No. 1, 3 and 4 by way of Dusti and in this regard has 

filed an affidavit. 

From record it appears that the notice has been duly 

served upon the respondents’ No. 1, 3 and 4. 

Mrs. T. Yangi, learned counsel entered appearance for 

respondent No. 1. 

The learned counsel for the respondent No. 2, Ms. Y. 

Shylla has already entered appearance; hence the service report is 

complete. 

Lower Court Case record has been received. 

List this matter for hearing in the usual course of time. 

JUDGE 

D. Nary 



 
 

 
 

 
 
   

     

 

   

 

 

                                                                           

                                                                                           

 

  

 

BEFORE 
HON’BLE MR. JUSTICE S.R. SEN 

REVIEW.PET. No. 3 of 2014 

05.03.2014 

None has appeared to move the petition. 

The learned counsel for the respondent, Mr. H. Abraham 

as well as Mr. S.D. Upadhaya, learned counsel is present. 

List this matter tomorrow i.e. 06.03.2014 for motion. 

JUDGE 

D. Nary 



 
 

 
 

 
 
   

 

  

 

 

 

                                                                                           

 

  

 

BEFORE 
HON’BLE MR. JUSTICE S.R. SEN 

WP(C) No. 263 of 2011 

05.03.2014 

Judgment and Order pronounced today in open court 

consisting of 4(four) pages. 

This instant writ petition is allowed and stands disposed 

of. 

JUDGE 

D. Nary 



 
 

 
 

 
 
   

 

 

 

    

 

    

   

  

   

 

   

 

 

                                                                                          

 

  

 

BEFORE 
HON’BLE MR. JUSTICE S.R. SEN 

WP(C) No. 374 of 2010 

05.03.2014
 

Heard Ms. R. Dhar, learned counsel appearing for and on 

behalf of the petitioner who submits that the learned counsel, Mr. 

H.R. Nath is on leave, and prays that the matter may be fixed after 

4(four) weeks. 

The learned counsel for respondent No. 1, Mr. S. Dey is 

present. 

The learned counsel for respondent No. 2 Ms. P. 

Ryntathiang submits that her Sr. counsel, Mr. R. Kar is still out of 

station, so the matter may be adjourned. 

It is a prima facie fact that the case is pending since 

2010, so further adjournment will not be allowed. 

List this matter after 4(four) weeks. 

JUDGE 

D. Nary 


